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[Shri Manubhai Patel]
the Committee on Public Undertakings :—

(1) Nineteenth Report on action taken
by Government on the recommendations
contained in Eighth Report of the Com-
mittee on Public Underiakings (Third Lok
Sabha) en Tewnships and Factory Build-
ings of Public Undertakings.

(2) Twentieth Report on action taken
by Government on the recommendations
contained in the First Report of the Com-
mittee o Public Undertakings (Third Lok
Sabha) om National Buildings Construction
Corporation Limited.

16.26 hrs
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENTA.-
RY AFFAIRS AND COMMUNICATIONS
(DR. RAM SUBHAG SINGH) : Sir,
Government Business in this House during
the week commencing 29th April, 1968,
will consist of :

(1) Comsideration of any item of

Government Business carried over’

from today's Order Paper.
Discnssion and voting on

Demands for Grants (Uttar Pradesh)
for 1968-69.

Demands for Grants (West Bengal)
for 1968-69.

Consideration and passing of

The Civil Defence Bill, 1967 The
Pondicherry (Extension of Laws)
Bift, 1967,

The
Jammu and Kashmir) Bill, 1967. .
Comsideration of motions for modi-
fication of the Unlawful Activities
(Prevention) Rules, 168, given
notice of by Sarvashiri Srimibas
Misra and Madhu Limaye on Thurs-
day, the 2nd May, 1968, at 5-30
P.M.

(2)

3

-

(4)

SHRI S. M. BANERJEE: (Kanpur) Even
ufter the Finaace Bill will be oxer...

MR Dmm % It i+ not
y“ W"I . -
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Central Laws (Extension to.

2%

SHRI S. M. BANERIJEE : He has
referred to pending business being taken_
up next week ficst. lam sorry that two
or three items which we wanted to be
discussed have not been included.

First, we have demanded a discussion
oa automation. There is a motion pen-
ding. It should be atowed.

Second, if there is no  time to have a
proper discussion, almost al members
belomging to this side practically, have
requested the Home Minister through the
Speaker to make a statement on the hunger
strike by policemen. They are going on
suffering.

Thirdly, there is President’s rule in
Haryama and more than 200 governmeomt
employees have been victimised. The
Governor does not listen to them. He
says that popular gevernment is coming
1 would oaly reguest the Minister to con-
vey to the Home Minister our demand that

he should make a lmanrm about these

Haryaaa G iployees. Over
200 of them have beem victimised. 1 cam
produce documents. Naturally, when
clections are in the offing therg, every

Minister goes there and makes tall promi-
ses. 1 am told even the Prim: Minister is
there. Instead of coming to the Lok Sabha
she is tourisg Fhajjar and Karmal consti-
tuencies. So.let these be a statement by
the Home Minister about the Haryana
goverameat employees.

16.29 hrs
[Shri G. S. Dhillon in the Chair)

I was saying that there are three or
four important items which we wanied
included in mext week's business, The firsc
thing is that there should be a statemeat
on the hunger strike resorted to by police-
men.

In Delhi. This is a vesy impoctant
matter. 42 MPs have seat in an appeal to
Home Minpister. Calling attention notices
and Short Notice questions on this are sot
allowed. After all, we should be cocerned
about the fate of thase employees.

Either a discussion should be allowed or

a mtement should s madg by the Home.
Wiaigy
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The second thing is that we have tabled
a mation on automation. Automation
has been introduced not only in the LIC
but in all other public undertakings. It
has become a menace. Let there be a
discussion on automation. A motion is
there, and Dr Ram Subhag Singh promised
at the Business Advisory Committee that
he would have no objection if the motion
was discussed.

The third thing is the hunger-strike.
Today is the 2Tth day of the hunger-strike
of the Government employees in Haryana.
The Governor has refused to meet them.
When there is no Assembly there, I would
request the hon. Home Minister to make
a statement here regarding the hunger-
strike.

SHRI S. S. KOTHARI (Mandsaur) :
May I submit that about a month ago the
Minister had promised that after the finance
Bill is finished he would take up some of
the no-day-yet-named mations. Many of
them are pending. May I submit that
during this session not a single no-day-
yet-named motion has been taken up. My
submission is that the Minister of Parlia-
mentary Affairs should enable the House
at least to take up one or two no-day-yet-
named motions. Otherwise it would appear
that there is no purpose served by these
motions even alter having accepted them
to come before the House. May I request
the Minister to kindly find some time to
bring some of these no-day-yet-named
motions before the House 7

SHRI BAL RAJ MADHOK (South
Delhi) : 1 support what Shri Kothari has
said. At the beginning of the session we
tabled a number of no-day-yet-named
motions a and meeting was held when some
of these motions were selected for discu-
ssion. Now we are reaching the fag-end
of this session and so far not a single one
of these motions has been taken up. [
would suggest that at least some of them
must be discussed in the House, before the
House adjourns.

Secondly, we find that in the capital
city where lakhs of Government servants
live, in the Ramakrishnapuram area and
other colonies of Government servants,
and when summer has started, there is no
water, The women apg gb_,ildrc_n L)

VAISAKHA 6, 1890 (SAKA)
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crying there. Calling Attention Nptices
have been given; short notice question have
been given, and they .are not actepted.
I would like the Minister of works, Hou-
sing and Supply to make a statement about
the water situation, particularly in Rama-
krishnapuram which is the biggest colony
of Government servants.

Then the policé question is there.
Whatever the Home Minister may say,
the fact remains that thousands of people
are under trial; some of them are on
hunger-strike; the trials are being lengthened”
and other irregularities are being commi-
tted. Some statement about that also
shoud be made in the House.

About Harvana, Haryana is being ruled
by the President now, and there is a lot
of discontent amopg the Government.
servants there. Soms of them have gone
on hunger-strike. Hundreds of thousands
of them are victimised, Some statcment
,about that situation should also be made
n the House and some discussion should
be theire. All these four items should
come up before the House in the next
week.

st Al s (=g gfa)
gamafr T3Rg, Ifaw arEl S SERTE
& art ¥ <1 §g FI1 141 § AFT FAYA
W gu T UF 1T T FIANE
10-15 fedi ¥ qF W A & wfear
37 9T 44 97 @ & | w5 wifeq 7
#t 7% & ol w341 F @ sy feafa 3
IT & g7 fawradi X wA T kT 9™
F FTC@ agT ¥ AV AF T FH AL
FCRE 1 Fwgar § e @y WA o
qaTfEdd &1 o 7ewq &1 W 3 99% At
¥ gt syaifeal #) greqni & a #
uF FAA T FAR T WAV A agi
@3t 1 ag wE At ¥ @ gm0
arEsEias ST WE Sw A § wm-
s gifee &< § 1 & wrgan g fr foad
10-15 fa=t # gamgER ¥ wk g amg
T A A g § IAF AT N 0F 9
wry wife 59 7EF X 83T § 9g9 7
w1 HYET gF B 7 &
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st dwx daw () o Al
afr wéted, o ow gfm qoee &
Fawrfdl w1 yo= ¢, @6 fawfeqr @ zw
arfry ag st oy ¥ Fird W ove IR
7% T a9 * wreAra foar ar e QW
fafredt & Trow sl iy v AT §
W 7% OoreTe & vty wTh o oagt ¥
& sATIf@l 3 8) @F ¥ W gEAT FT
w2 12 afw @ T AT ARy &
firgare £ ¥ wrarn o= # g9 w@r o
31 ¥ T O awT wagEARAw e far
AT TR 47 Fg F T3 A AT F W=
warF ARy AT W £
e agi ax ATz & WEA W OE
vy forer wimam 1wk Feafr @y A
g § fr g fr s (g0 & sa A Y
o T fer e A famr gar fean s
T A ¥ 7w ¥ wfawm A § o
Ed # o w7 I A graEET
WIS I 7 1@ qwT o1 feafa §1

T W 4w g 3 N frow e
Y drT i TRTT 9T de
gwid | Fymsar g raw @@ aw W
e & fr gk og TR 0 A E o
FT TH WIAW W GARA H Sew $3 |
wrqet ag § fs xoew 39 w1 3 Fee
TAAEE N Y i ] @
o § | a1 6 FgE_ 4w T9E 6
&« faers ar fee qaac & 9% sgE
Fag | ¥ gg g o § wgAQw sEm
fs ag fafew v & w1 @fe ot
- WA GGHg T TR A & SAATR T
gty § 1 97 w1 o K A qUo
Py o W@ {1 vE W
A R A o @ &R
s g et Afemmd o« o
¥ a9 fafew & § B AW g1
yfed |
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SHR1 UMANATH (Pudukoattai): I
support the demand that some time must
be found next week for a discussion on
automation and the police hungerstrike.
reactions are there in the policemen who
are in service. There should be a discus-
sion on that so that there may be some inter-
vention by the Home Minister and a
settlement may be made.

oft TwmeaTe qrest (9zAT) - & gfaw
¥ foafed ¥ sgmr wgarg fe 97 ANl
# ferfer ag7 woa & 7w A & we
#Eea ¥1 oA wisfag #@ gu fafesai
foelt &, 42 a1 43 qw dw ¥ fafezai
faeh ¥, SfFw ueslm g 2 fe oA
daw A% A% fear | YT % ARy
fear 1w g an g fFar @ ==
& ufg o7 A gwadl a1 foe @
mRmmagE & wem fe
@ 1@ T T W AR W 7§
e fie 37 o gfere & arerd ¥ e Aifr
aifF 37 &t & waeaiy & g fFar W
a¥ | fafrw mea ¥ ot S W g @
wWEamNagaaaadTas we |
bgrflmyor #T gg e dtwr g Wk
0 O} 013 sq1e wrwlaa fear & 1 & g
wTEAT § fF e 5w wiAw 9¢ qwg e
B at e ard ara weEe @ ame

SHRI SONAVANE (Pandharpur) : The
report of the Commissioner for Scheduled
Castes and Seheduled Tribes has been
placed before the House. 1 would like to
know whether the Minister of Parliamen-
tary Affairs would be able to find some
time before the end of this session to dis-
cuss that report also.

SHRI SAMAR GUHA (Coatai): 1|
would also like to say that the police
bunger-strike and communal situation
should be discussed in this House.

DR. RAM SUBHAG SINGH : Shri
Sapavane is a member of the Business Advi.
pory Gommittce. Mr. Banerjcs said somg
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assurance was given. | can assure the
House that whatever assurance was given
in the Busintss Advisory Committes, that
will Be honoured. Whatever decision the
committee takes, for that we will find
time. Most of the opposition leaders are
there on the Business Advisory Com-
mittee,

st @0 Wo wwot : § ¥ degw A
frrr g 1 Za ot wgr 2 s wigd=
fasr & @z arddee & at ¥ o sfase
T ama

DR. RAM SUBHAG SINGH : Thi is
the business for the week commencing on
25th. In that week, The Finance Bill will
have to be passed and also the UP and
West Bengal budgets will have to be
passed. 1 do not think there will be any
timé left for anything else in that week.
} am sotry it is not possible to actept the
suggestions made.

SHRI BAL RAJ MADHOK : There
should be u discussion on communalism.
That I commufalism; who is eacouraging
it, etc. are vital matters. There should be
a full-scale discussion in this Mcus¢ om
that so that levelling charges that souheé-
body is doing it may stop.

16.40 hrs.

UNION TERRITORIES (SEPARATION
OF JUDICIAL AND EXEBCUTIVE
_FUNCTIONS) BILL*

THE MINISTER OF HOME AFFAIRS
(SHRT Y. B. CHAVAN): 8, I Beg to
move for leave to introduce a Bill to pro-
vide for the separation of judicial and
execiftive fuoetions in Union Territories.

THE CHAIRMAN :

“That leave be granted to ibtroduce
a Bill to provide for the separsfion of
jugicml and ewecutive fumctioms in
Union Territories.”

The motion was adopred.

The question is :

VAISAKHA. 6, 1099 (SAKA)
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SHRI Y. B. CH.AVAN
duce the Bill.

Sir, 1 intro-

MR. CHAIRMAN : We aow mm:ed
to Private Members Business.

16.41 s

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

Twenty-ninth Report
SHR! K. M. KOUSHIK (Chanda):

Sir, I beg to move :

“That this Houst agrees with the
Twenty-ninth Report of. the Committee
on Private Mémbers Bills and Resolu-
tions presented to the House on the
24h April, 1968."

MR. CHAIRMAN : The question is:

“That this House agrees with the
Twenty-piath Report of the Committee
on Private Members' Bills and Resolu-
tions presented to the House on the
24th April, 1968.” .

The motion was adepted.
16 414 brs.
CONSTITUTION (AMENDMENT)
HLL. N

(Amendment of artiche 217

SHRI M. N. REDDY (Nizamabad) :
Bir, I bog té thove for Mave to imwoduce
a Bill further to d thé Comstitution of
India. -

MR. CHARMAN : The question is :

“That leave be gratted to introduce
a Bill further to amend the Constitu-
tion of India.”

SHRI u N. REDDY :
duce the BiH.

Sir, 1 iotro-

—
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